FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF JBO GLOBEWORLD LLP

RELEVANT PARTICULARS

(b) Details of authorized
representatives
are available at:

1. | Name of corporate debtor _ JBO Globeworld LLP N
2. | Date of incorporation of corporate debtor | 29/05/2021
3. | Authority under which corporate debtor | RoC-Delhi
is incorporated / registered
4. | Corporate Identity No. / Limited | AAX-1926
Liability Identification No. of corporate
debtor ]
5. Address of the registered office and | Office No 12, Plot No. H-2, Ground Floor,
principal office (if any) of corporate | Apra, North Ex Plaza, BLIC-G, Netaji
- debtor Subhash Place, Pitampura, Delhi-110034
6. | Insolvency commencement date in | Date of order: 22.07.2022
respect of corporate debtor (Date on which order is uploaded on the
official website of Hon'ble NCLT, New Delhi,
Bench VI is 25.07.2022 and immediately the
undersigned start taking action under the
provisions of Insolvency and Bankruptcy
Code, 2016)
7. | Estimated date of closure of insolvency | 21.01.2023
resolution process B
8. | Name and registration number of the | Name: Sanjay Garg
insolvency professional acting as interim | Registration No: IBBI/ IPA-001/ 1P-P-
resolution professional 01865 /2019-2020/ 12919
0. | Address and e-mail of the interim | Address: 193, Agroha Kunj, Sector 13,
resolution professional, as registered | Rohini, Delhi-110085.
with the Board Email: rp.sanjaygarg@gmail.com
10. | Address and e-mail to be used for | Address: Osrik Resolution Private Limited,
correspondence  with  the interim | 908, Netaji Subhash Place, Pitampura, Delhi-
resolution professional 110034,
Email: cirp.jbo@gmail.com
11. | Last date for submission of claims 08.08.2022
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional ]
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and Web link:

https://ibbi.eov.infen/home/downloads




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the JBO Globeworld LLP on
22.07.2022 (However date on which order is uploaded on the website of Hon ble NCLT, New
Delhi Bench VI is 25.07.2022).

The creditors of JBO Globeworld LLP, are hereby called upon to submit their claims with

proof on or before 08.08.2022 to the interim resolution pro fessional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

A financial creditor belonging (o a class, as listed against the entry No. 12, shall indicate its

choice of authorised representative from among the three insolvency professionals listed

against entry No. |3 to act as authorised representative of the class [specifly class] in Form CA.-
ZNAY

Not Applicable.

1881 Reg, Ko 6D ‘
IPA-001/1P-P-Litic

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional ; Sanjay Ge g
Date and Place: : 25.07.2022 & New Delhi~~—"
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{/{\ Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
\'/) sl i Corporate Office: 1st Floor, 'Dare House’, No.2, N.S.C. Bose Road, Chennai-600 001
rer @ Beer i pimer Branch Office: 2nd Floor, Plot No.9912, Bihariganj, Nasirabad Road, Railway Puliya Ke Pass, Above Indian Bank, Ajmer — 305001

POSSESSION NOTICE

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act and in exercise
of powers conferred under Section 13[12] read with Rules 9 of the Security Interest [Enforcement] Rules, 2002 issued demand notices calling
upon the borrowers, whose names have been indicated in Column [B] below on dates specified in Column [C] to repay the outstanding amount
indicated in Column [D] below with interest thereon within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that the
undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the respective
dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act read with Rule 9 of the Rules made
there under. The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an amount
mentioned in Column [D] along with interest and other charges. Under section 13 [8] of the Securitisation Act, the borrowers can redeem the

secured asset by payment of the entire outstanding including all costs, charges and expenses before notification of sale.

] Name And Address of Borrower Date of | qutstanding Details of Property Date of
Demand Symbolic
No & Loan Account Number Notice Amount Possessed Possession

[A] [B] [C] [0] [E] [F]

1 | LOAN ACCOUNT NO. XOHEBEW00001895060 and Rs. 23.72.777.77| Residential Property H.No.7B situate at
HE02BEW00000009473. as on Bijay Nagar Road, Opp Subhash
1.Pukharaj Sankhla, 2.Munni Devi, 3.Prakash Sankhla, ~ 07/04/2022 with Udhyan, Beawar which is Measuring | |
4.Bhag Chand All are Resident at: Ward No. 40 Outside Of ] further interest about 425.31 sq.yrds Four Bounded &
Suraj Pool Gate, Bijay Nagar Road, Near Shahu Vatika, : thereon are as under East: Remaining part of 2
Beawar, Ajmer, Rajasthan 305901. 5.Satyam Marbel And S Said Property 7C belonging to Hukmi |+
Kota Stone Industries, 6.M/s Satyam Marbel & Kota Stone - Chand West: Bijay Nagar Road North: ~
Industriers Add.: Bijay Nagar Road, Sahu Vatika, Beawar, H.No.7A belong to Gordhan Ji South :

Ajmer, Rajasthan-305901. Street & Property of Hukmi Chand

Date: 21-Jul-22  Place: Beawar, Ajmer

AUTHORISED OFFICER, M/s. Cholamandalam Investment And Finance Company Limited

wufcat & e & g
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BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL, COURT IV, NEW DELHI
COMPANY PETITION NO.
CAA-77IND/2022
IN THE MATTER OF:

Section 230 and 232 of the Companies Act,
2013 read with the Companies
(Compromises, Arrangements and
Amalgamations) Rules, 2016
AND
IN THE MATTER OF:

JSS Properties Private Limited, having
registered office at: B-3/52 Lower Ground,
Floor, Safdarjung Enclave, New Delhi-110029

Petitioner Company 1/
Amalgamating Company1
SN Commercial Private Limited, having

L - imphid : registered office at: at 1, Oak Drive DLF,

Visit us : wwwmphousingin B4 f P hi dll:;; qaar ARIBI | | Cttarpur Farm, New Delhi- 10074
Y. qE/105620/2022  kd/Mphi T guear Petitioner Company 2/
Amalgamating Company2

LSC Commercial Private Limited, having
registered office at: 1, Oak Drive DLF,
Chattarpur Farm, New Delhi-110074

Petitioner Company 3/

Amalgamated Company
NOTICE OF HEARING PETITION
A joint petition under Section 230 and 232 of

DFC BAN Legal Cell

RICHCBAHE Rajendra Space Plot No.6 Sector-16B, Awas Vikas,
W understand your world Sikandra Yojna, Agra-262007
POSSESSION NOTICE APPENDIX IV [RULE 8(1
Whereas, the undersigned being the authorized officer of the HDFC BANK LTD. under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002(54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued demand notice dated 12/Aprilf2022 calling upon
the barrower(s) 1. MIS SHRI BIHARI JI TRADERS THROUGHT ITS PROPRITOR MR. PRADEEP
KUMAR (BORROWER) 2. MR. PRADEEP KUMAR S/0 SHRI JAGAN PARSAD (CO BORROWER)
3. MR. JAGAN PARSAD S/0 SHRI GIRRA. SINGH (MORTGAGOR & CO BORROWER) to pay the
amount menticned in the notice Rs. 28,84,633.00 (Rupees Twenty Eight Lakh Eighty Four
Thousand Six Hundred And Thirty Three Onlyl-} within 60 days from the date of receipt of the said
nofice. The borower(s) having failed to repay the amount, notice is hereby given to the barrower(s)
and the public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on himunder sub-section {4) of section 13o0fAct read withrule 8
of the Security Interest Enforcement Rules 2002 on this 22nd day of July 2022. The borrower in
particular and the public in general is hereby cautioned not to deal with the property and any dealings
with the property will be subject to charge of HDFC BANK LTD. for an amount of Rs. 28,84,633.00
{Rupees Twenty Eight Lakh Eighty Four Thousand Six Hundred And Thirty Three Onlyl-) and
interest thereon together with expenses and charges ete, lass amount paid if any. The barrower's
attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available,
toredeem the secured assets.

the Companies Act, 2013 for an order
sanctioning the scheme of arrangement for
amalgamation between, JSS Properties
Private Limited (Amalgamating Company 1),
SN Commercial Private Limited
(Amalgamating Company 2), LSC
Commercial Private Limited (Amalgamated
Company) (together they known as
“Petitioner Companies”) and their
respective shareholders and creditors was
presented by, Petitioner Companies before
Hon'ble National Company Law Tribunal,
Court IV, New Delhi (“NCLT") bearing
Company petition No. CAA-77/ND/2022
(“Petition”) and Hon'ble NCLT vide its order
dated 08th July, 2022 fixed the petition for
hearing on 24th August, 2022.

Any person desirous of supporting or
opposing the said petition should send to the
petitioner's authorized representative at their

DESCRIPTION OF THE IMMOVABLE PROPERTY

address mentioned hereunder, a notice of his/

Mortgage Property; All Part And Parcel Of Property An Area Of 83.62 Sq.mtr Situated At Part
Of Khasra No 964 Situated At Nand Gaon, Mohalla Chhaju, Tehsil Chhata, District Mathura -
231403, Bounded As Under: East : Rasta, West : Plot Mr. Ramesh Chand, North : Petrol Pump
South : Shop Of Mr. Kunwar Rawat

her intention, signed by him/ her or his/ her
authorized representative, with his/ her full
name and address, so as to reach the
petitioner's authorized representative and the

DATE :- 22072022, PLACE :- AGRA Authorised Officer, HDFC Bank Ltd.

Hon'ble NCLT, Court IV at Block No. 3,
Ground, 6th, 7th & 8th Floor, C.G.O. Complex,

Lodhi Road, New Delhi - 110003, not later than
2 (two) days before the date fixed for hearing

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF JBO GLOBEWORLD LLP

of the petition. Where he/she seeks to oppose
the petition, the grounds of opposition or a
copy of the affidavit intended to be used in
opposition to the petition, shall be furnished
with such notice.

A copy of petition shall be furnished by the
petitioner's authorized representative to any
person requiring the same upon payment of

-|Name of Corporate Debtor JBO GLOBEWORLD LLP

Identification No. of Corporate Debtor

: i e 0t any prescribed charges. Sdl-
2.|Date of |ncorporat|9n of Corporate Debtor i Company Secretary for the
3.| Authority under which Corporate Debtor | RoC-Delhi Date: 25.07.2022 Petitioner Companies:

is incorporated / registered ate: 29.01.2002 f )
‘ — Place: New Delhi Manish Kumar
4. |Corporate Identity No. / Limited Liability | AAX-1926 Manish K & Associates

Off.: 214, Durga Chambers, D.B Gupta Road,

o

Office No 12, Plot No. H-2, Ground Floor, Apra, North
Ex Plaza, BLK-G, Netaji Subhash Place, Pitampura,
Delhi-110034

. | Address of the registered office and
principal office (if any) of Corporate Debtor

Karol Bagh, New Delhi - 110005
Ph. No.: + 011 - 46064999

=

Date of order: 22.07.2022 (Date on which order is
uploaded on the official website of Hon’ble NCLT, New
Delhi, Bench Vlis 25.07.2022 and immediately the
undersigned start taking action under the provisions of
Insolvency and Bankruptcy Code, 2016)

- |Insolvency commencement date in
respect of Corporate Debtor

Email: csmanishsohal@gmail.com

TAMILNAD MERCANTILE BANK
Shahdara Branch

26/22, Street No. 12, Main 60 Feet Road,
Vishwas Nagar, Shahdara-Delhi-110032

APPENDIX IV-A [See proviso to rule 8(6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Auction Sale Notice for sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules,
2002

Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the constructive possession of which has been taken by the
Authorised Officer of Tamilnad Mercantile Bank Ltd., Shahdara Branch, Secured
Creditor, willbe soldon “As is where is”, “As is what is”, and “Whatever there is” on
12.08.2022, for recovery of ¥ 16,94,40,655.45 as on 30.06.2022 due to Tamilnad
Mercantile Bank Limited Shahdara Branch (Secured Creditor) from M/s Sakshi
Markfin Pvt Ltd. The Reserve Price will be Rs 3,63,00,000.00 and the earnest
money deposit will be Rs. 36,30,000.00

On extension of EQM of land to the extent of 200 sq.yards at D.No.4/22, Shastri
Gali, Vishwas Nagar, Shahdara, Delhi - 32 and residence cum office / godown
building constructed there at to the extent of 4270 sq.ft (Ground floor-1775 sq.ft,
Mezzanine - 360 sq.ft, First floor - 1735 sq.ft and Second floor - 400 sq.ft) standing
inthe name of Mr. Ajay Kumar Garg.

For detailed terms and conditions of the sale, please refer to the link provided in secured
creditors website www.tmb.in.

TAX\B+

Be a step ahead in life

Authorised Officer
Tamilnad Mercantile Bank Limited
Shahdara Branch, 9958599033

Date : 25.07.2022
Place : Shahdara

NEW DELHI | TUESDAY, 26 JULY 2022 BllSiIleSS Standard

INDIAN SCHOOL FINANCE COMPANY PVT LTD|POSSESSION

REGISTERED OFFICE: UNIT NO 8-2-269/2/52, PLOT NO 52, SAGAR

SOCIETY, ROAD NO 2, BANJARA HILLS, HYDERABAD-500034 NOTICE

Under Section 13(4) Of Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act,
2002 And Rule 8(1) Of The Security Interest (Enforcement) Rule 2002. (Appendix Iv)

Whereas The Undersigned Being The Authorised Officer Of The Indian School Finance Company Pvt. Ltd.(Hereinafter Referred As
Isfc) Under The Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 And In Exercise
Of Powers Conferred Under Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules, 2002 Issued A Demand
Notice To The Borrower/Co-Borrower/Guarantor Mentioned Herein Below To Repay The Amount Mentioned In The Notice Within 60
Days From The Date Of Receipt Of The Said Notice. The Borrower/Co-Borrower/Guarantors Having Failed To Repay The Demanded
Amount, Notice Is Hereby Given To The Borrower/Co-Borrower/Guarantors And The Public In General That The Undersigned On
Behalf Of Isfc Has Taken Possession Of The Property Described Hereinbelow In Exercise Of Powers Conferred On Him Under
Section 13(4) Of The Said Act Read With Rule 8(1) Of The Said Rules.The Borrower(S)/Co-Borrower(S)/Guarantor(S) In Particular
And The Public In General Is Hereby Cautioned Not To Deal With The Below Mentioned Property And Any Dealings With The Said
Property Will Be Subject To The First Charge Of The Isfc For The Amount As Mentioned Herein Below With Future Interest Thereon.

BORROWER/ CO- BORROWERS/ DESCRIPTION OF SECURED ASSET 1. DATE OF POSSESSION

ADDRESS AND LOAN NO. (IMMOVABLE PROPERTY) 2. DEMAND NOTICE DATE
3. AMOUNT DUE IN RS.

1.20.07.2022
2.27.01.2022

3.Rs. 31,09,642/-
(Rupees Thirty One
Lakh Nine Thousand
Six Hundred Forty Two
Only) Due and Payable
as0f24-01-2022 With
Applicable Interest
From 25-01-2022 Until
PaymentIn Full.

Sd/- Authorised Officer
Indian School Finance Company Private Limited

-

Name Of The Borrower And Their

All That Piece And Parcel Of Property Bearing
Khewat/Khata No. 1051/116 Orect. No.156
Killa No. 17/3(3-15),24(8-0) Total Measuring 11
Kanal 15 Marlas, Situated Within The Revenue
Estate Of Village Mohna, Tehsil Mohna/
Ballabhgarh Dist-Faridabad. Boundaries:
North:-Land Of Suresh/Airtel Mobile Tower
South:-Road Yamuna/Pul Road East:-Other
Property West:-House Of Rajendra Singh
Name Of the Mortgagor: Mr. Jagdev

Addressess-Rajender Bhagmal Attri, Jagdev
Bhagmal Attri, Samdeta Jagdev Attri, B.M.
Education Society- Village Mohna, Faridabad
Ballabhgarh, Haryana-121004.

LoanAccount No.: 250138000005

Loan Sanctioned Amount- Rs. 27,74,382 (
Rupee Twenty-Seven Lacs Seventy-Four
Thousand Three Hundred And Eighty-Two
Only)

PLACE: Ballabhgarh Dist-Faridabad
DATE: _26.07.2022

®
VENUS
Cujoy Jnnovations
NOTICE OF 33rd ANNUAL GENERAL MEETING

Notice is hereby given that:

1. Notice s hereby given that 33rd Annual General Meeting("AGM") of the Company will
be convened on 23rd August, 2022 at 11.30 am through video conferencing ("VC")/
other audio visual means ("OVAM") facility in compliance with the MCA's General
Circulars numbered 14/2020, 17/2020, 20/2020 and 02/2021 dated April 8, 2020,
April 13,2020, May 5, 2020, 13th January 2021 and May 5, 2022 respectively and all
other applicable laws and circulars issued by Ministry of Corporate Affairs,
Government of India, and Security Exchange Board of India (SEBI) to transact the
business that will be set forth in the notice of Annual General Meeting.

2. In compliance with the above circulars, electronic copies of notice of the 33rd AGM
and Annual Report for the financial year 2021-2022 will be sent only by email to all
those who email address is registered with the company or with their respective
depository participants (Depository). Shareholders holding shares in dematerialized
mode are requested to register their email addresses and mobile numbers with their
relevant depositories through their depository participants. Shareholders holding
shares in physical mode are requested to furnish details to the
Company' registrar and transfer agent, Link Intime India private Limited at
birendra.singh@linkintime.co.in . The copy of Annual Report for FY 2021-22 will also
be available at Company website www.venusremedies.com and on Stock
Exchanges website www.bseindia.com and www.nseindia.com.

3. Members can join and participate in 33rd Annual General Meeting through ("VC") or
("OVAM") only. The instructions for joining 33rd Annual General Meeting and manner
of participation in remot e-voting before and during the meeting are provided in the
notice of 33rd AGM. The members participating through VC/OVAM shall be counted
for the purpose of reckoning the quorum under section 103 of the Companies Act,
2013.The notice of AGM will be available on company's website i.e.
www.venusremedies.com and website of stock exchanges, BSE & NSE on
www.bseindia.com and www.nseindia.com respectively.

4. Members holding shares in physical form or who have not registered their email id
with company/ Depository can cast their vote through remote e-voting or through the
e-voting system during the meeting, details of the same can be obtained from 33rd
AGM notice as available on company's website and websites of stock exchanges,
BSE & NSE as mentioned above.

5. The 33rd AGM notice will be sent to the members in accordance with the applicable
laws on their registered email ids in due course.

The above information is being given for the benefit of shareholders and in compliance

with MCA/SEBI circulars.

By order of Board of Directors
Place: Panchkula For Venus Remedies Limited
Date: 25.07.2022 Sd/- Managing Director

VENUS REMEDIES LIMITED
Regd. Office: SCO 857, Cabin No. 10, 2 Floor, NAC Manimajra, Chandigarh (U.T.) 160101, India
Corporate Office: 51-52, Industrial Area, Phase-1, Panchkula, Haryana - 134113, India
CIN: L24232CH1989PLC009705, Phone: 0172-2933090, 2933094
pli fficer@venusremedies.com, Website: www.venusremedies.com

Email ID:

TRl aF '[ uco BANK| E-Auction Sale Notice to General Public APPENDIX-IV-A
A S v Honours your trust]  [See proviso to rule 8(6) Sale notice for sale of Inmovable property

E Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor (s) that the below described immovable
property mortgaged/ charged to the Secured Creditor, the Symbolic Possession of which has been taken by the Authorised Officer of UCO
Bank Secured Creditor, will be sold on "AS is where is", As is what is", and "Whatever there is" on 29.08.2022 from 1.00 PM to 5.00 PM for
recovery of Bank's Dues as mentioned below plus interest and expenses due to the UCO Bank Secured Creditor from Following
(Borrowers/Mortgagors/Guarantors). The whole schedule of Auction Proceedings is as under:

Details of E-Auction:. D1€ O E-Auction: 20.08.2022 Time: 1.00 PMto 5.00 PM, Date of Visit : 25/08/2022 Time:
etails or E-Ructionz- ;19 11.00 AM to 2:00 PM, Date of EMD Submission: 26/08/2022 Up to 04:00 PM
Reserve Price
EMD Amount

ﬁ. Name of the Borrower Outstanding
o,

Description of Secured Assets

Branch: Contact No. E-mail: Amount as on Date
1 |Gangapur city All part & parcel of Residential property: |Rs. 1050220.00/- as on Rs.
Ganjai@ucobank.co.in Part of Khasra No. 22 (old), Bad Saloda,|06/05/2022 (Inclusive| 2175000/-
M/s Kisan Stone Grusher Gangapur City, District Sawai|interest up to 28.02.2021)f g 517500;-
Proprietor: Mr. Islamuddin Khan Madhopur, Rajasthan plus interestand expenses
2 Gangapur city All part & parcel of Residential property: |Rs.1067391.07/- as on|Rs.1086000/-
Ganjai@ucobank.co.in Near Tehsil, Islam Pada, Ward No. 27,|30/04/2021 (Inclusive
M/s Durval Nath Furniture Gangapur city, District Sawai interest up to 31.01.2021) | Rs. 108600/-
Proprietor: Mr. Om Prakash Khatik Madhopur, Rajasthan plus interestand expenses
3 |Gangapur city All part & parcel of Residential property: | Rs. 1554825.96/- as on|Rs.2193000/-
Ganjai@ucobank.co.in Plot No. 33, Part of Khasra No. 5736,|31/03/2021 (Inclusive
Mr. Gyanchand Agarwal Gram Udai Colony, Gangapur City,| interest up to 31/03/2021)| Rs. 219300/-
Mrs. Shakuntala Devi District Sawai Madhopur, Rajasthan | P1US interestand expenses
4 MCU Jaipur, Civil Lines All partand parcel of Residential House |Rs. 8707869.76/- as on|Rs.8252000/-
jaimcc@ucobank.co.in Plot No. 22-C-23, Block No. 22-C,|13/04/2022 (Inclusive
M/s Digital Dreams, Mrs. Ritu Baxi, Mrs. Housing Board Scheme, Pratap nagar, |interest up to 31/03/2022)  Rs. 825200/-
Swati Arora, Mr. Parag Baxi Jaipur inthe name of Mr. Parag Baxi plus interestand expenses
5 |M I Road Branch All part and parcel of Residential Flat Flat| Rs. 2707392.41/- as on|Rs.3285000/-
; ; No. 18/G/303 (3-F), on third Floor,|29/09/2021 (Inclusive
miroad@ucobank.co.in Gomti Apartment, Sector No. 18.|interest up to 31/05/2021)| Rs.328500/-
Mr. Umendra Verma and Gopal Lal Verma Scheme Pratap Nagar, Tehsil Sanganer, plus interestand expenses
Jaipur, Rajasthan
6 [Chirawa Branch All part and parcel of Residential|Rs. 422195.63/- as on|Rs.2256000/-
chiraw@ucobank.co.in property with land and building Patta|31/05/2022 (Inclusive
M/s Katariya Auto Stores No. 953, Ward No. 04 (old), 09 (N),|interest up to 31/12/2021)| Rs.225600/-
Proprietor: mr. Raghuveer Singh Mohanka Ki Dhani, Chirawa, Dist.|PIus interestandexpenses
Jhunjhunu, Rajasthan
7 |Chirawa Branch All part and parcel of Commercial Shop|Rs.1041257.03/- as on|Rs.2237000/-
chiraw@ucobank.co.in Shop No. 04, GG without Roof at Rajkala|31/03/2021 (Inclusive
M/s Lajari Saree Center Complex, Old Tehsil Road, Main Market, | interest up to 31/12/2020) | Rs.223700/-
Proprietor: Mr. Mahendra Sharma Post Nagar Palika, Chirawa, Dist.|Plus interestandexpenses
Jhunjhunu, Rajasthan
For detailed terms and conditions of the sale, please refer to the link provided in UCO Bank Secured Creditor’s website i.e
1. hitps://ibapi.in/ 2. ForBidding loginat https://www. ce.com/auctionh /ibapi/index.jsp Authorised Officer
Date: 25.07.2022 Place: Jaipur UCO Bank

NOTICE is hereby given that the Certificate(s) for

OTICE
4000 Equity Shares face value Rs.2/- FOLIO

NO.- P00037 , CERT. NO.- 284 Dist. Nos.
1191901- 1195900, Of BALKRISHNA
INDUSTRIES LIMITED. Standing in the name of
PRAMILA SHARMA has been lost or mislaid and
the undersigned have applied to the Company for
issue of duplicate Certificate(s) for the said
shares. Any person who has a claim in respect of
the said shares should lodge such claim with the
Company BALKRISHNA INDUSTRIES LIMITED
atits Registered Office., B-66, Waluj MIDC,Waluj
Industrial Area, Aurangabad, Maharashtra-
431136 within one month from this date else the
company will proceed to issue duplicate
Certificate(s).

Date: 26.07.2022 PRAMILA SHARMA

I

—
5 B =

7.| Estimated date of closure of insolvency | 21.01.2023
resolution process

8. |Name and Registration number of the Name : Sanjay Garg
insolvency professional acting as Interim | Reg. No.: IBBI/IPA-001/IP-P-01865/2019-2020/12919
Resolution Professional

9.|Address & email of the interim resolution | 193, Agroha Kunj, Sector13, Rohini, Delhi-110085.

professional, as registered with the board

.| Address and e-mail to be used for

correspondence with the Interim

Resolution Professional

.| Last date for submission of claims

| Classes of creditors, if any, under clause (b)

of sub-section (6A) of section 21, ascertained

by the Interim Resolution Professional

.| Names of insolvency professionals identified

to act as authorised representative of creditors:

inaclass (three names foreach class)

| (a) Relevant forms available at

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

corporate insolvency resolution process of the JBO Globeworld LLP on 22.07.2022 (However date on

which order s uploaded on the website of Hon’ble NCLT, New Delhi Bench Vlis 25.07.2022).

The creditors of JBO Globeworld LLP, are hereby called upon to submit their claims with proof on or

before 08.08.2022 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submitthe claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of

authorised representative from among the three insolvency professionals listed against entry No.13 to act

as authorised representative of the class [specify class] in Form CA.-Not Applicable.

Sub of false or misl g proofs of claim shall attract penalties. Sanjay Garg

Date: 25.07.2022 Interim Resolution Professional for JBO Globeworld LLP

E-mail: rp.sanjaygarg@gmail.com

Osrik Resolution Private Limited,

908, Netaji Subhash Place, Pitampura, Delhi-110034.
E-mail : cirp.jpbo@gmail.com

08.08.2022

Not Applicable

S

S

=

Not Applicable

=~

Weblink : https://ibbi.gov.in/fen/home/downloads

o

qEYIY @Y ST e =4t
P qEsas (Fuar/miv), Funr-sie
g Hae, fEi a9, Ty TR, S (9.9)
GIHI : 0755-2673195, E-mail : laghubpl2@gmail.com

Place: New Delhi Reg. No.: IBBI/IPA-001/IP-P-01865/2019-2020/12919
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Form No. 3 [See Regulation-15 (1)(a)/16(3)]
DEBTS RECOVERY TRIBUNAL JAIPUR

First Floor, Sudharma-Il, Lal Kothis Shopping
Center,Tonk Road, Jaipur-302015

34 ™ Case No.: OA/60212022 Exh. No. 5755
Summons under sub-section (4) of section 19 of
the Act, read with sub-rule (2A) of rule 5 of the
Debt Recovery Tribunal (Procedure) Rules, 1993,

INDIAN BANK yg

MOKAWAT BEVERAGES PRIVATE LIMITED
To, (1) Mokawat Beverages Pvt. Ltd. 120-121,
Engineers Colony Panchyawala, Sirsi Road, Jaipur,
Rajasthan. (2) Kuldeep Singh Mokawat S/o
Nagendra Singh Mokawat, Director- Mokawat
Beverages Pvt. Ltd. 120-121, Engineers Colon
Panchyawala, Sirsi Road, Jaipur, Ra?'asthan. (3‘
Smt. Anamika Singh Mokawat W/o Kuldeep|
Singh Mokawat, Director, Mokawat Beverages|
Pvt. Ltd., 120-121, Engineers Colon
Panchyawala, Sirsi Road, Jaipur, Rajasthan, (4‘
Nagandra Singh Mokawat S/o Surjan Singh
Mokawat, At: 120-121, Engineers Colony
Panchyawala, Sirsi Road, Jaipur, Rajasthan.

WHEREAS, OA/602/2022 was listed before Hon'blef
Presiding Officer/ Registrar on 15.06.2022.
WHEREAS this Hon'ble Tribunal is pleased to issue
Summons/Notice on the said Application under|
Section 19(4) of the Act, (O.A.) filed against you for|
Recovery of Debts of Rs. 17107442/- (Application|
along with copies of documents etc. annexed). In
accordance with sub-section (4) of Section 19 of the|
Act, you the Defendants are directed as under:- (i) to]
show cause within thirty days of the service o
summons as to why relief prayed for should not be
granted; (ii) to disclose particulars of properties or|
assets other than properties and assets specified by
the applicant under serial number 3A of the originall
application; (iii) you are restrained from dealing with or|
disposing of secured assets or such other assets and
properties disclosed under serial number 3A of the
original application, pending hearing and disposal o
the application for attachment of properties; (iv) youl
shall not transfer by way of sale, lease or otherwise,
exceptin the ordinary course of his business any of the
assets over which security interest is created and/ or|
other assets and properties specified or disclosed
under serial number 3A of the original application|
without the prior approval of the Tribunal; (v) you shall|
be liable to account for the sale proceeds realised by
sale of secured assets or other assets and properties in
the ordinary course of business and deposit such sale]
proceeds in the account maintained with the bank or|
financial institutions holding security interest over suchj
assets. You are also directed to file the written|
statement with a copy thereof furnished to the applicantj
and to appear before Registrar on 13.10.2022 at 10:30)
A.M. failing which the application shall be heard and|
decidedinyourabsence.
Given under my hand and the seal of this Tribunal
onthis date: 01.07.2022. .
Registrar

& [MENTOR] MENTOR HOME LOARS INDIA LIMITED

HEAD OFFICE- Mentor House, B-9, Govind Marg, Sethi colony, Jaipur-302004

Phone: +91 8946800800 E-Mail: legal01@mentorloans.co.in

Auction Neotice
*Sale of immovable assets under the Securitization and Reconstruction of Financial Assets

and Enforcement of Security Interest Act, 2002 (Here in after referred to as the Act).
Notice is hereby given to the public in general and to the Borrower/Co-Borrower/Guarantor in particular that the under mentioned
property mortgaged to Mentor Home Loans India Limited (Formerly known as Mentor India Limited), the possession of which had
been taken by the Authorised Officer under S. 13(4) of the Act will be sold by Auction as mentioned below for recovery of under
mentioned dues and applicable interest, charges and costs etc. as detailed below.The property described below will be sold if the
Borrower/Co-Borrower/Guarantor fails to pay the amount mentioned in this notice within 30 days from the date of this notice on "AS
IS WHERE IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS" under the rule no. 8 & 9 of the Security Interest

Debts Recovery Tribunal, Jaipur

{A scheduled commercial bank)

JANA SMALL FINANCE BANK

Challaghatta,
W.E.A, Arya Samaj Road, Karol Bagh, Delhi-110005.

DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002

Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your immovable properties. Consequent to default
committed by you all, your loan account has been classified as Non-performing Asset, whereas Jana Small Finance Bank Limited being a secured creditor under the Act, and in exercise of the powers conferred under
section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement) Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to
repay the amount mentioned in the notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons.

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Bangalore-560071. Regional Branch Office: 16/12, 2nd Floor,

sr. Name of Borrower/ Loan Account Date of NPA Amount Due
INo Co-Borrower/ Guarantor/ No. & Loan Details of the Security to be enforced & Demand inRs. |
: Mortgagor Amount Notice date inRs./as on
1 1) Mis. Sajid, Prop. Part-'A’ - Hypothecated Moveable Assets: Charge on all Raw materials and stock in the books of account and i
Construction and Labour | Loan Account No. |receivables and book debts of the business premises of the company i.e. M/s. Sajid, Prop. Construction and Labour Date of NPA: Rs.4,05,844.00 .
Works Represented by its 30689440000535 |Works, 1865, Mosam Vihar, Shahibabad, Pasonda, Ghaziabad, Near Bilal Masjid, Ghaziabad, U.P-201001. 02.07.2022 | (Rupees Four Lakh Five
Proprietor Mr. Sajid, Part-'B' - Mortgaged Immovable Property - Schedule Property - Property Details: 1 Kitta Vacant Plot Measuring| Demand | Thousand Eight Hundred
2) Mr. Sajid, 3) Mrs. Rihana Loan Amount |50 5q yds. 41.80 Sq.mtr. Related to Plot Khasra No.4144, situated at Village Pasonda, Loni Teh & Distt. Ghaziabad. | Notice Date: | And Forty Four Only)
Rihana (Guarantor), Rs.4,08,197/- |Owned by Mrs. Rihana Begum, W/o. Mohd. Sajid. Bounded as: East: Plot Khurshaid, West: Other's Property, 16.07.2022 as of 15.07.2022
4) Mr. Asif (Guarantor) North: Wide Road 8 Ft, South: Other's Property.
2 m Part-'A’ - Hypothecated Moveable Assets: First Charge on all Raw materials and stock in the books of account and . Rs.4,94,181.00
Vi;;yMéin\{:Lz;(r?;{n:;;ezr:r’])téd Loan Account No. aec%i;/agets ar;(d botTk I_(Ijebts of t1h?:32 83?”633 premises of the company i.e., M/s. Vijay Kumar, Prop. Vijay Contractor, D;;eo‘;fzgzp?' (Rupees Four Lakhs
. h o undla Gate, Karnal, Haryana- . o i
Kl:}:,‘:t:r Pzr;J met\c;ir-;\nrk\ﬁ:: zr 3203944000576 Part-'B' - Mortgaged Immovable Property - Schedule Property - Property Details: 1 Kitta House No.X-542, Waka| ~ Demand ONmi‘ty ZOULTAhZUSE?n:t
» £) Nr. Vijay Kumar, Loan Amount  |\yarq NO.15, Area Measuring 48 Sq.yards, Kumharo Mohalla, situated at Jundla Gate, Kamal. Teh and Jila Kamal, Is| Notice Date: | O undred And Eighty
3) Mrs. Charu Saini Rs.5,00,000-  [Owned by Mrs. Charu Saini, Wio. Sh. Vijay Kumar. East: 22' House of Birbal Saini, West: 12 Plus 10' Rasta, North: | 46 47 2022 One Only)
(Guarantor) 16'6" House of Mann Singh Sainiplus 4' and Rasta, South: 22'6" House of Lalit Pandi. o as of 15.07.2022

Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown in column No.6, against all the
respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan account as on the date shown in Column No.6. It is made clear that if the
aggregate amount together with future interest and other amounts which may become payable till the date of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for
enforcement of security interest upon properties as described in Column No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited
against the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors of the said financials under the law, you are further requested to note that as per section 13(13) of the said act, you are restrained/prohibited from disposing
of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor.

Date: 25.07.2022, Place: Delhi NCR

Sd/- Authorised Officer, For Jana Small Finance Bank Limited

of the dues detailed as under:

(Enforcement) Rules (hereinafter referred to as the rules) for the recovery
S.| Name of Borrowers/ Description of Amount Date of |Reserve Price] EMD |Date & Time
No/ Guarantor & LAN No. Secured Assets Dueason |Phy.Poss.| ofAssets |Amount| of Auction
1.|Naresh Kumar Meena, Sugana|Plot No. 9, Bhuneshwari Vatika, Nac. !
Dot Vikash Kumar Meana, [Nimad, Ajigarh Road, Tehsi Chomu, RS- 34394001 17-Dec 21 S s 2‘1’?,2”1]2”-30
Guarantor- Mahendra Kumar|Dist. Jaipur, Rajasthan.Area 172.25 23-July-22 2022 '
meena, LANNo.-MHLO04139  |Sq. Yds. Y
2. |Dharmendra Kumar Kaushik, | Plot No. 146-A, SMS Colony, Gram| Rs.2822728/- Rs. Rs. [Noon 12:00
" |Rajshree Devi, Muhana, Tehsil Sanganer, Dist. Jaipur, | dues as on | 13-Jan-22 1600000/~ | 160000/-| 31-August,
Guarantor- Rajesh Kumar, Rajasthan. Total Admeasuring Area| 23-July-22 2022
LAN No.-MVHL00469 132.22Sq. Yds.
3.|Mohan Singh Badgurjar, Sonu |Plot No. C-35, Balaji Enclave-XI, Aimer| Rs.2071077/- Rs. Rs. |Noon 12:00
"|Devi, Govardhan Singh|Road, Mahala, Dist. Jaipur, Rajasthan.| duesason |15-Dec-21 1200000/~ | 120000/-| 31-August,
Badgurjar & Saroj Kanwar, Total Admeasuring Area 219.16 Sq.| 23-July-22 2022
Guarantor- Manohar Lal Nihal, |Yds.
LAN No.-MHL03110
4.|Shankar Lal Raigar, Vimla|PlotNo. 54, Ganesh Vihar-B, Bagrana,| Rs.1793856/- Rs. Rs. |Noon 12:00
"|Devi, Guarantor- Naresh|Agra Road, Dist. Jaipur, Rajasthan.| duesason [28-May-22| ,,00000: | 100000/-| 31-August,
Kumar, LANNo.-MHL04869 | Total AdmeasuringArea 67.66 Sq.yds. |  23-July-22 2022
5.|Ravi Singh, Bhagwati Devi, [Plot No. 24, Godawari Nagar A, Gram| Rs.2612767- Rs. Rs. |Noon 12:00
"|Durga Guarantor- Ganesh|Nimera, Sirsi Road, Jaipur, Rajasthan.| duesason | 18-Nov-21| gyp0n0, | gq000/. | 31-August,
Singh Sisodiya, Total AdmeasuringArea 55.82Sq. Yds. |  23-July-22 2022
LAN No.- MHL05776
6 Narendra Bairwa, Mr. Naresh|Plot No. 86-A, Khushi Vihar-1l,| Rs.3010084/- Rs. Rs. [Noon 12:00
* | Bairwa, Mr. Gopal Bairwa & Mrs. | Hasampura, Newta, Teshil Sanganer,| duesason |28-Jan-22 1000000/~ | 100000/-| 31-August,
Kanta Devi, Guarantor- Mr.|Dist. Jaipur, Rajasthan. Total| 23-July-22 2022
MeghrajBairwa, AdmeasuringArea 183.33 Sq. Yds.
LAN No.- MHL07617
7.|Gopal Lal Yogi, Surmila Devi, [Plot No. 5, Shri Lalchand Nagar, Gram| Rs.748727- Rs. Rs. |Noon 12:00
" | Guarantor-Kamlesh Yogi, Bhopawas, Chomu, Dist. Jaipur,| duesason |18-Dec-21 600000/~ | 60000/- | 31-August,
LAN No.- MHL06723 Rajasthan. Total Admeasuring Area| 23-July-22 2022
722.95Sg. Yds.
g.|Rajesh Rav, Manju Devi,|Plot No. 114 Situated in Shorya Vatika| Rs.1678032/- Rs. Rs. [Noon 12:00
*| SureshRav, atNiwaru Road, Jhotwara, Dist. Jaipur,| duesas on [07-Mar-22) ;5000 | 70000/, | 31-August,
Guarantor- Deepak Rav, Rajasthan. Total Admeasuring Area| 23-July-22 2022
LAN No.-5010363 45.27Sq.Yds.

9 Navendu Babbar, Monika Plot No-4, Shree Ramdev Nagar At| Rs.3367954/- Rs. Rs. [Noon 12:00
"|Guarantor- Rajesh Soni &|Lalchandpura Road, Dist. Jaipur,| duesason [289an-22| 4400000 [ 4140000/ 31-August,
Manish Kumar, Rajasthan. Total Admeasuring Area| 23-July-22 2022

LAN No.-5016062 150Sq. Yds.
10, Hariom Upadhayay, Sarita|Plot No. 09, Vinayak Vihar llird, Near| Rs.1486362/- Rs. Rs. [Noon 12:00
‘| Devi, Guarantor- Mukut Bihari [Rajat Vihar, JDA Scheme, Daulatpura,| duesason |24-Mar-22 1300000/~ | 130000/-| 31-August,
Jangid, LAN No.-5014139 Benar, Jaipur. Area 66 Sq. Yds. 23-July-22 2022

8946800800)

o

provide information on the same.

. Alldisputes regarding the matter

2 ©ooN®
=%

*|

Date: 26.07.2022

Terms and conditions

. The amount of EMD paid by the interested bidders shall carry nointerest.

will be under jurisdiction of courtin Jaipur only.

. EarnestMoney Deposit (EMD) shall be 10% of reserved price of property.
Subject matter (auction) will be under DRT & Court order.

The Company reserves the rights and all Discretionary power to accept/ to reject/ to adjourn/ to postpone/ to revoke the sale or change
terms and condition of sale or services without any prior information or reason.
For other Important terms & conditions.

Place: Jaipur

lease contact the authorised auction officer.

1. Saleis subject to the conditions prescribed in SARFAES| Act/Rules 2002 and the terms and conditions mentioned hereunder as also
subject to conditions in the offer/bid documents to be submitted by the intending/participating bidders.
2. Thesale process of above properties shall be conducted through auction only on the above mentioned date & time by Authorised officer
at Head office of Mentor Home Loans India Ltd (address mentioned above) for properties. Contact Person Mr. Satish Gautam (+91

3. Earnest Money Deposit (EMD) shall be deposited through RTGS/NEFT/Fund Transfer to the credit of A/c No-1721200110002853 in
favor of Mentor Home Loans India Limited c/o AU Small Finance Bank, Branch Rajapark, Jaipur, IFSC Code: AUBL0002217,
before submitting bids. EMD can also be paid by way of Cheque/Pay Order/Demand Draft one day before the auction date.

. The minimum bid increment shall be Rs. 10,000/- for bids up to Rs. 10lacs and Rs. 20,000/- for bids above Rs. 10 lacs.

. All statutory liabilities/taxes/maintenance fee/Property tax/ Electricity/Water charges etc., outstanding as on date and yet to fall due
would be ascertained by the bidder(s) and would be borne by the successful bidder. Company does not take any responsibility to

Authorised officer
Mentor Home Loans India Ltd.
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GROW YOUR BUSINESS
WITH BUSINESS STANDARD -
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THOSE WHO MATTER!

Write to
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for a customised
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business requirements
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INDIAN ENERGY EXCHANGE LIMITED

Regd. Off.: 1st Floor, Unit No.1.14(a), Avanta Business Centre Southern Park, D-2, District Centre, Saket, New Delhi-110017, India
CIN: L74999DL2007PLC277039 Website: www.iexindia.com Ph. No.: +91 -0120-464 8100 Fax No. +91 -0120-464 8115

Extract of the Unaudited Financial Results for the Quarter Ended 30th June, 2022

Amount in ¥ Lakh

Consolidated Standalone
sl Particulars Quarter Ended Year Ended Quarter Ended Year Ended
No. 30-06-2022 | 30-06-2021 31-03-2022 | 30-06-2022 | 30-06-2021 31-03-2022
Unaudited | Unaudited Audited Unaudited | Unaudited Audited
1| Total Income from Operations 9,835 9,103 43,104 9,835 9,046 42,555
2 | Net Profit for the period (before Tax and Exceptional items) 9,186 8,189 39,926 9,132 8,397 39,961
3 | Net Profit for the period before tax (after Exceptional items) 9,186 8,189 40,524 9,132 8,397 39,961
4 | Net Profit for the period after tax (after Exceptional items) 6,913 6,210 30,864 6,859 6,362 30,251
5 | Total Comprehensive Income for the period [Comprising Profit for the period (after tax)
and Other Comprehensive Income (after tax)] 6,910 6,215 30,873 6,856 6,368 30,262
6 | Equity Share Capital 8,978 2,986 8,978 8,978 2,986 8,978
7 | Other Equity (excluding Revaluation Reserve) as shown in the
Audited Balance Sheet of the previous year 61,363 49,626 61,363 61,219 50,155 61,219
8 | Earnings Per Share* (of Rs. 1/- each)
- Basic: 0.77 0.70 345 0.77 0.7 3.38
- Diluted: 0.77 0.70 345 0.77 0.71 3.38

*Not annualized for quarterly results
Notes:

Place: Noida
Date: 25 July 2022

a.  The above is an extract of the detailed format of Standalone and Consolidated Unaudited Financials Results for the Quarter ended 30 June 2022 filed with the Stock Exchanges under
Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarter Results are available on the websites of the BSE Limited and National
Stock Exchange of India Ltd (i.e. www.bseindia.com and www.nseindia.com), and on the website of the Company i.e. www.iexindia.com.

b.  Thefinancial results have been reviewed by the Audit Committee atits Meeting held on 25 July 2022 and approved by the Board of Directors at their Meeting held on 25 July 2022.

For Indian Energy Exchange Limited
Sd/-

Satyanarayan Goel

Chairman & Managing Director

DIN: 02294069
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